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The Ld. Principal Disinet & SCSS-l(\ll.\I Judge. New Delhi, PIIC
. The l.d. Principal District 8: 5OSSit)|Is Jinlge. South-West. Divzirko
. The Ld. Pnncipal District & SCS.Sti\llu Judge. West. TH('
. the Ld. Principal Distnct & Sessions Judge. East. KKD

The ld Principal District & Sessions Judge. South. Sakct
Tlii: Ld Pnncipiil District & Sessions Judge. Sltzilidnrii. KKD

8 The Lil Pi-incipiil District & Sessions Judge. Noitli-West_ Riihini
u‘)/ The Lil Principal District & Scssionswum-Special1udge(PC 1\i:tit(‘Bli. R.»\(‘(‘
Ill The 1.d Prineipiil District Se Session: Judge. South-East. Stiket
l I The Ld. Principal District 8.: Sessions Judge. North-East. KKD
12 The Ld. Priiicipiil District & Sessions Judge. North. Roliitii
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Suh.: Change ln the dnte for Core Competence Conference for Knowledge. Slilll &
Perspective Development for (‘.J:\lslACJ'Ms!JMFCs (llalf of the Total Strength]
ti-om st" Jttntttlry. 2025 to 01"‘ Mzirelt. 2025.

Ref. : Letter No. DIA"l‘rg.'(‘ont'. ‘JO-02. I803 ‘Z035/0580-6597 dnicd 23.12.2024
Respected Mtllllllll/S tr.

We have received uipuis from the Secunty Agencies regarding possible tml‘l3c
mstrictions ui Diviirkii due to the proposed Public Meeting to be addressed by the H0n'blc Priiiie
Minister on 3|“ January. .1025 at the DDA Ground. Sector-I4. Dwarkn. which I5 in close
vicinity to the Delhi Judicial Academy. In order to ovoid inconvenience to the participants rind
to ensure smooth and cfl"eeti\-'e organization of the conference. ii hits heen decided to reschedule
the above mentioned conference. Now the conference shall he organized on 07"‘ March. 2025

The Ld. Judicial Oflirzers nominated for the above mentioned conference may kindly be
informed about the change of the date and thev be l'¢qI.lCSlI.7d to preside over their respective
Courts on 3|“ January. 2025. Fresh prognimme schedule for 07“ March. 2025 will he shared in
the Whatsnpp group to he created for the conference.

ln case any Offii.-er n.-quires exemption fmiii attending the programme, the Ld. Officcr
may move application in advance thmugh the eoncemcd Ld. Principal District 8: Sessions
Judge. lf the exemption is required on urgent basis. intimation to that effect niiiy be sent to the
Academy through i:-mail, followed by ll formal application duly fonvnrded by the concerned .
Ld. Pl'lIt\:t[1£l| District 8: Sessions Judge Attention nftlie nominated ollicers i-nay also he dmim
to the exemption guidelines issued hy the Hoii'ble High Court of Delhi vide Letter No. 7091'-
"l l0'DHC.'GAZ.fG-32023 dated I0 l0.2023, whereby it has been directed tluit exemption ol
nominated Judicial Officers from attending training progranima shall be considered only in
case of extreme exigency such as medical condition etc. alongwith documentary proof. In case
the iiomlntited.ol'fieer ls transfen-ed. lhe successor Judge shall stand noniliiitted for the
programme automatically.

The nomimitcd Judicial Officeis may kindly be advised not to list tiny _|udieiril work on
07"‘ March, Z025. so that litigants and lawyers ore not inconvenienced. in ease some judicial
ii.-orli has already been listed. it may be preponed or adjoumed accordingly. to the extent
possible

with regards.
Yours sincerely,

(Rll]¢S|l Rumor Singlil
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